OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, MAYURBHANS, BARIPADA
(TOUZI SECTION)
No.2& O [Touzi. dt. QB - 0+ 203N/

To
The Hon’ble Chairperson,
(Principal Bench), NGT, New Delhi.
Sub: - Compliance to O.A No- 252/2020 (Bishweswar Tudu vs State of Odisha)
Ref: - PG Cell (PB) No-3817/LP/2020, Dt. 30.09.2020.
Hon’ble Sir,

In inviting a kind reference to the letter on the subject cited above, | am to
submit herewith the factual and action taken report into the grievance application filed by
Er. Bishweswer Tudu against illegal Black Stone mining near School & Anganwadi Center
under Bangriposi Tahasil of Mayurbhanj District.

Point No. 1

As regards allegation made in this Para, it is submitted that there are 8 Nos.
of stone quarries operating in village Mundhabani under Bangriposi Tahasil area of
Mayurbhanj district at present. The details of which are given below. These quarries are
settled on quarry lease basis for a period of 5 years / quarry permit basis to the Project
Proponent for public purpose engaged in Govt. works as per QOdisha Minor Mineral
Concession (OMMC) Rules 2016.

: | Land Schedule
Si Name of Minor Mode of settl
No | Mineral sources Mouza K?Illa;a Plot No Area Kisam ode of settlement
01 Mundhabani j ; Qu'arry lease (Valid up
Stone Quarry Mundhabani 74 406/2 Ac 8.00 Parbat Il to 30.03.2021)
02 Mundhabani ; Quarry lease (Valid up
Stone Quarty | Mundhabani 74 406/1 Ac 7.00 Parbat |l to 22.09.2021)
03 Mundhabani y Quarry lease (Valid up
F starie Quarty I Mundhabani 74 406/3 Ac 8.00 Parbat Il to 10.11.2021)
04 Mundhabani . ‘
Stone Quarry I Mundhabani 74 406/4 Ac 8.00 Parbat |l Quarry Permit
05 Mundhabani ; Quarry lease (Valid up
# Stone Quarry IV Mundhabani 74 406/5 Ac 6.00 Parbat Il to 18.04.2023)
06 Mundhabani . Quarry lease (Valid up
Stone Quarry V Mundhabani 74 406/6 Ac 5.00 Parbat |l t0 23.04.2023)
07 Mundhabani Mardtiabani 24 406/7/1 Ac 15 Parbat Il Quarry Permit
Stone Quarry VI 408/7/2 Ac 35 Parbat |l Quarry Permit
08 Mundhabani , Quarry lease(Valid up
Stone Quarry VI Mundhabani 74 406/8 Ac 6.00 Parbat Il to 18.04.2023) |
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Point No. 2

As regards allegation made in this Para, it is submitted that Mundhbani
Stone Quarry areas are not coming under Forest region as revealed from the Record of
Rights of Khata No 74 of Mouza- Mundhabani. The Xerox copy of ROR is enclosed for kind

reference in Annexure - A.

Point No. 3

As regards allegation made in this Para, it is submitted that Mayurbhanj
district is a Tribal district and majority of the population of Mayurbhanj district are tribal
people. In Mundhabani Stone quarries areas no human habitation existed in the permitted

area of the stone quarries.

Point No. 4

As regards allegation made in this Para, it is submitted that the stone
quarries coming under Mundhabani village under Bangriposi Tahasil in which favour quarry
lease/quarry permit have been settled are given below. The source wise, year wise
production capacity as per approved mining plan and the amount deposited by the lessee

during the lease period given in the Annexure-B.

El No 1 Name of the Stone Quarry Name of the lessee
01 | Mundhabani Stone Quarry Bibhudendu Kumar Das ?
02 Mundhabani Stone Quarry | Bibhudendu Kumar Das
03 | Mundhabani Stone Quarry |l High tech Rocks Products and aggregates Ltd.
04 | Mundhabani Stone Quarry Il It/}l{:’js Iron Triangle Ltd. Erstwhile M/s Backbone<!
05 Mundhabani Stone Quarry IV Arun Kumar Sarkar
06 \ Mundhabani Stone Quarry V Priyabrata Das

[ 7 l Mundhabani Stone Quarry VI rll\\nﬂi EEAE :::g:;:s
E 08 | Mundhabani Stone Quarry VII ' Mishra Construction Pvt. Ltd. j

The Ghuntursahi Project Primary School (PPS) and Ghuntursahi AWC which

were situated near Mundhabani Stone Quarry area as alleged in the petition has already

been shifted to newly constructed School building from the present location keeping in view
of the safety of the School going and Pre-School children. The Ghuntursahi AWC is

functioning inside the premises of the Ghuntursahi PPS. In this respect the report of the
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District Education Officer and DPC, SS, Mayurbhanj (Letter No. 373 Dt. 23.02.2021) and
District Social Welfare Officer, Mayurbhan; (Letter No. 135 Dt. 13.01.2021) addressed to the
Collector, Mayurbhanj regarding shifting of the Ghuntursahi PPS & Ghuntursahi AWC are
attached in Annexure- C & D respectively.

Point No. 5

As regards allegation made in this Para, it is submitted that all the statutory
requirements like preparation of prefeasibility report, preparation and approval of mining
plan, Environmental Clearance and Consent to Operate from State Pollution Control Board
(SPCB) , Odisha have been met in respect of minor mineral sources lease out in
Mundhabani Stone quarry areas. The details of which are given in Annexure — E.

Point No. 6

As regards allegation made in this Para, it is submitted that as per
guidelines Environment Clearance of above projects have been obtained from
SEIAA/DEIAA level, the details of which shown in Annexure-E.

Point No. 7

As regards allegation made in this Para, it is submitted that the minor
mineral projects located in village Mundhabani have been leased out and guided as per
provisions made in Odisha Minor Mineral Concession Rules 2016. The OMMC Rule 2016 is
silent about the independent environmental audit in case of minor mineral sources lease out
as raised in the petition.

Point No. 8
Nothing to comply

In view of facts made in the forgoing paragraphs, the allegation made in the
petition is baseless and devoid of merit.

This is for favour of kind appraisal of the Hon'ble NGT.
Yours faithfully
Encl; 1. Annexure Ato E

P
Collector & Bistrict Magistrate

o Mayurbhanj
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Memo. No.Q%.l ............ [Tz dt B 02 R0RA)..//

Copy submitted to the Registrar General, NGT, New Delhi for favour of kind

information and necessary action with reference to OA No. 252/2020 filed before the

Mﬂ
ollector & D%ﬂagist ate,

Mayurbhanj

Hon'ble National Green Tribunal, Principal Bench, New Delhi.

Memo. Nob\ga/ Tz dtd D QX ROA/

Copy along with copy of enclosures submitted to the Member Secretary,
State Pollution Control Board for favour of kind information and necessary action with
reference to OA No. 252/2020 filed before the Hon'ble National Green Tribunal, Principal

Bench, New Delhi.
7Y 7

fanin
Collector & District Magistrate,

L Mayurbhanj

Copy along with copy of enclosures submitted to the Principal Chief
Conservator of Forests, Government of Odisha, Department of Forests for favour of kind

information and necessary action with reference to OA No. 252/2020 filed before the

Collector & Di t;ﬁﬂﬁtltrate,

B Mayurbhanj

Hon’ble National Green Tribunal, Principal Bench, New Delhi
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4 Dismmaéf PROJECT OFFICE ,SAMAGRA SHIKSHYA, MAYURBHANJ

Barlpada, Pin-757001, ?h No-06792-260865, Fax-06792-260007

°o. 3 73 1PLG-21Dt. 93.02-2/

To

The Collector & District Magistrate, Mayurbhanj

Sub: Regarding shifting of Ghuntursahi PPS under Kumbharmundhakata Panchyat of
_Bangriposi Tahasil, o R R

Ref: Your Latter No.43 Dt.06.01.21.

Sir,

In inviting a kind reference to the subject cited above, I am to inform you that
the Ghuntrusahi PPS under Kumbharmundhakata Panchyat of Bangriposi Block has
been shifted to new building which is built by IRON TRINGLE Ltd. for safe running of
the school on Dt.11.01.2021 as report submitted by the BEOQ, Bangriposi which is
attached herewith this letter for your kind reference. Further, the school is also fall
under the Rationalization and consolidation of school policy as satellite school to be
merged with Gomhapur PS.

This is for favour of your kind information & necessary action.

- Yours fa:thfuffy,
e '] \

Encl: As above 3\)‘/
i oh
p AL e

W7
District Education Officer & DPC
Samagra Shikshya,Mayurbhanj

Memo No. 3?5{ /Dt. 23.04:-Q)

Copy forwarded to the Block Education Officer, Bangriposi for for:matgg?. .

a N\
i N7
f\e}a—‘se& VW oL
r\)hb\o Q.D?\J P‘r\ \/ {(\VJ““}/ "
District Education Officer & DPC
€ &Q Samagra Shikshya,Mayurbhanj
ey
?“7 \gt\'ﬂ"'a



Mail : beobangiriposi ai'L i
AtjPo Bdngmpom. I)mtv- Maynrbhan_;, Pin- 5'}'932

To

The Tahasildar,Bangtiposi

bharmundakata Panchayatto n.e‘-‘w‘_' S

Sub:  Shifting of school Ghunt—ursa'hi PPS under Kum

building.
gef: This affit.a memo no. 60 ci&ll o1. 2921

With reference to the sul
- rfzwwed fr‘c}m heaﬁﬁ%“ﬁter G?mn

MemoNoj__
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- DISTRICT OFFICE : MAYURBHAN] i BARIPADA
(SOCIAL WELFARE SECTION)
No.__ 194 yae_ 19 .0\.200" g

To,

The Collector & District Magistrate,
Mayurbhanj

sub: - Regarding shifting of Ghunturusahi AWC under Kumbharamundhakata Grampanchayat of Bangriposi
Tahsil
Ref:  Dist. Office(Touzi Section) Letter No.42//Dt. 06.01,2021
Sir, ~
With reference to the letter on the subject above, [ am to intimate that as per kind order a village meeting
was conducted at Ghuntursahi village by the DSWO, Mayurbhanj on dt.11.01.2021 in the presence of CDPO,

Aangriposi, sector Lady supervisor, supervisor of Stone Querry Agency and villagers of Ghunturusahi

regarding shifting of Ghurtursahi AWC from the present location to newly constructed building which was
-\\,\\ V tonstructed by the Stone Cuerry Mining Agency, Iron Triangle for safety of AWC children. After discussion &
mutual agreement with villagers it was decided in the meeting that Ghuntursahi AWC will be shifted to the
schoel building from 12.01.2021 and will function in one room of the primary school building with 16 no.s of
pre-school chitdren, ‘ 4
Accordingly Ghuntursahi AWC has been is shifted to new building from 12,01.2021. The proceeding of
the village meeting is enclosed for favour of your kind information.

Encl: As above Yours faithfully

(\r:)‘?ﬂ
District Socml Wejfg'e OffICs

o ) Mayurbhanj
Memo No,__12% _ /at _ 5. 020921 4/

Copy forwarded to the Tahsildar, Bangriposi, Sub-Collector, Baripada for kinf information and

§ 2
necessary action, \ ‘;\\,\ «’\
District Social W}lfaﬁ. Office
. ) Mayurbhanj
Memo No. 126 /rdt__ 13018021 7/

5'- 4
Copy forwarded to the CLPO, Bangriposi for information & necessa:y action. She requested o contact
T ‘.;"'- . . o i e o
with the irom Triangle Agency for water facility, electrification and construction of boundary wail ior safety of

)

AW at Chunturusahi, o
T s Hs

& _’\‘ \"E}\\. N

| %W% COP’DW ox (‘Lﬁ 71@0/ District 3(:}:3‘ Welfare Oifice

Mayurbhanj

¥ lahasﬂir% o

Bangriposi, Mayurbhanj

s
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List of documents submitted in OA Case No. 252/2020 ( Bisheswar
Tudu Vrs State of Odisha)

1 Letter No 280/Tz, Dt. 25.02.2021 of Collector & District Magistrate, Mayurbhanj
- 4 Sheets

2. Annexure —A (Photo copy ROR of Khata No 74 of Mouza Mundhabani)
— 2 Sheets.

3. Annexure — B ( Source wise /Year wise production capacity as per approved MP)
- 1 Sheet

4. Annexure — C (Photocopy of Letter No. 373, Dt. 23.02.2021 of DEO & DPC, SS,
Mayurbhanj & Letter No. 63, Dt. 11.01.2021 of BEO, Bangriposi )
— 2 Sheets

5. Annexure —D (Photocopy of Letter No./34 Dt. 12.01.2021 of DSWO,
Mayurbhanj) - 1 Sheet

6. Annexure —E ( Details of approval of MP, EC and Consent to Operate) - 1 Sheet

Total — 11 Sheets

»&\/UJ f}\']’
Addlm rict Magistrate
Mayurbhanj



